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S.N.Q. 
No. 25.

W ill the Minister o f Education be 
pleased to state:

(a) whether cases have been detect
ed where bribe was accepted by the 

at the Scholarship Board from

students granted scholarships under 
**ost-Matric Scholarships Scheme for 
Scheduled Caste, Scheduled Tribe 
and other Backward Class students;

(b) if so, what action has been taken 
against the officials concerned;

(c) whether Government have look
ed into the matter that scholarships al
ready sanctioned remain unutilised 
because at this corrupt attitude of the 
staff o f the Board; a&d

(d) if so, what steps Government 
propose to take in the matter?

The Minister o f Education (Dr. K. 
L. Shrimali): (a) A  case has recently 
been reported by the Special Police 
Establishment in which a clerk is 
alleged to have accepted a bribe from 
a candidate for a scholarship

(b) The clerk concerned has been, 
placed under suspension. The Police 
have registered a case against him 
and are investigating it.

(c) No sanctioned scholarships re
main unutilised.

(d) Does not arise in view of reply 
to (c).
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Shri Kodiyan; May* 1 know whe
ther it is a fact that meetings of the 
Scholarship Board are very rarely 
convened and the members of the 
Scholarship Board are not consulted in 
the matter of actual scrutiny o f the 
applications for scholarships7

Dr. K. L, Shrimali: It is not a
function of the Scholarship Board to 
scrutinise every application The 
Scholarship Board generally lays 
down the general policy with regard 
to disbursement of scholarships and 
the Ministry executes that policy

Shri Barman: In view of the fact 
that some 300 and odd students have 
not yet been given scholarships up 
till even today and in view of the 
fact that towards the end of the year 
—that is in the month of March— 
many references have to be made to 
the Scholarship Board before the 
scholarships are disbursed, may I 
know what steps Government propose 
to take with a view to expedite the 
disbursement of scholarships?•

Dr. K L Shrimali: Sir, we should 
not forget that this figure of 397 is out 
of 60,000 scholarships The Ministry 
has to be satisfied that every eligible 
student gets the scholarship. If there 
are some doubtful cases about which 
certain clarification has to be got it is 
fee duty of the Government to see 
feat the amount goes to the right

persons As soon as that clarification 
is given, there w ill be no difficulty in 
sanctioning the amount

Shri Ayyakamut: May I know whe
ther there is a proposal to abolish this 
Schblarship feoard and place this: 
amount at the State level so that we 
can avoid this duplication as well as 
delay7

* Dr. K L Shrimali* That proposal 
is under consideration of the Govern
ment.

Kerala Industrial Relations Bill
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W ill the Minister of Labour and 
Employment be pleased to sta’ c

(a) whether Government are aware 
that the Kerala Industrial Relations 
BUI was published on the 14th March, 
1939;

(b) what action Government pro
pose to take against the attempt in 
the Bill to oust the jurisdiction of the 
Industrial Disputes Act, 1947 by 
clauses 3 and 38;

(c) what action Government pro
pose to take in the attempt in the 
Bill to oust completely the jurisdic
tion of the civil courts in the matter 
of recognition of Trade Unions under 
Clause 10; and

(d) what action Government pro
pose to take in preventing effective 
displacement of the various machiner
ies under the Industrial Disputes 
Act7

The Deputy Minister of Labour 
(Shri Abld AU): (a) A copy of the 
State Bill has been received, no in
formation is, however, available

(b) to (d) It is proposed to dis
cuss some of its provisions at fee 
forthcoming session a t  tripartite 
about its publication.
Indian Labour Conference




